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MR. CHAIRMAN: Now, the House will take up Item No.24—Report on the State of the Panchayats
—A Mid-Term Review and Appraisal.

SHRI K.C. PALLANI SHAMY (KARUR) : Sir, Mahatma Gandhi said, “India is living in its
villages”. Saying so he was highlighting the ways and means to attain self-sufficiency in the lives of
our countrymen. When our late lamented Leader and former Prime Minister of India Late Shri Rajiv
Gandhi emphasised the need to achieve self-sufficiency in all spheres of life that encompass the lives
of our countrymen, he stated that the basis of life of our Indian democratic life are commenced from
the truly representative body established in every Indian village.

India is the second most populous country in the World. At the same time, India has got
fourth largest chunk of skilled labour in the world. Hence, we have the advantage to convert our
population to be our strength. If we are to make our nation a super power, we must take care to
involve all the people including those who are in the lower strata of the society and make them come
to the main stream of our national life. Local bodies that truly represent all our people form the
basis for bringing all people to the main stream. Empowerment of people is in the sharing of power
through the Panchayati Raj System by way of ensuring the multi-layer representative local bodies in
the form of Panchayats in the villages, Panchayat Unions, District Councils, Municipalities in towns
and Municipal Corporations in cities.

We need to make the strength of our population as our foremost important natural resource.
In order to achieve this, we must make available the basic needs

*English Translation of the speech originally delivered in Tamil

and amenities like drinking water, primary health, primary education, availability of foodgrains and
essential commodities even in areas where adequate crop cultivation is not there and modern
communication facilities like computer and



telephones in all our villages. Only then, we would be able to provide the urban facilities to the rural
people by 2020 as emphasized by our visionary President of India. Our Panchayats and local
administration bodies have taken upon themselves this basic duty to extend these fundamental needs
to the people living in their respective areas. Efficient functioning of Panchayati Raj System would
help us to accomplish this goal of ours.

In Tamil Nadu, the local body elections were peacefully conducted recently in four stages.
People have voted and elected their representatives who could provide good administration in their
local governance. I am happy to point out that the constituents of Democratic Progressive Alliance
in Tamil Nadu, which is a part of the United Progressive Alliance at the Centre, have achieved a
significant victory winning the majority of the local bodies in Tamil Nadu. Hence, it is befitting and
proper to share my views on the mid-term report on the functioning of Panchayati Raj institutions in
the country.

As far as Tamil Nadu is concerned, four villages like Keeripatti and Pappapatti are the
Village Panchayats i which the Panchayat Presidents’ posts have been reserved for Dalit
candidates. Unfortunately, no Dalits could be elected as Panchayat Presidents in those villages
during the last 3 local body elections. This has been mentioned in this interim report too. I am
happy to point out that this trend has been reversed there. The efforts of our Leader and the Chief
Minister of Tamil Nadu Dr.Kalaignar Karunanidhi have yielded fruits and we could hold elections in
those Village Panchayats peacefully this time. I would like to point out that this 1s a victory to us all
who believe in taking democracy to the grass root.

Normally, the role of landlords, muscle power, money power and caste equation strength of
the majority community could play a major role in determining the election of representatives from
village communities. This has been a trend right from the day we won Independence. I am proud to
point out that this trend has been changed this time.

When it comes to electoral politics, it 1s not uncommon to find certain contradictions and
unwanted happenings taking place here and there. But still, the DPA led by the DMK in Tamil Nadu
has managed to fulfilling aspirations of the people by way of holding elections in a generally
peaceful way providing for a representative governance. This mid-term report also refers to some
happenings in few villages where the particular dominant caste group or community auctioning the
post of Panchayat President from among themselves. [ would like to point out that the Government
of Tamil Nadu intervened in an appropriate manner at the right time to nip in the bud this kind of
aberrations. 1 would like to place on record the fact that such undemocratic elements have been
booked and necessary action 1s being proceeded against them.

When it comes to Panchayat Administration, the entire village community must be involved
in planning for the village, all the people and their representatives must involve themselves in giving
shape to those plans, the entire village community must take part in obtaining funds, allocating funds
and monitoring the expenditure and implementation. These three functions are necessary to ensure
rural development in their respective areas. Our Chief Minister of Tamil Nadu, Dr.Kalaignar
Karunanidhi, has added vigour to this emerging dynamism ushering in true representative form of
democracy.



Panchayati Raj System was contemplated when Shri Rajiv Gandhi was the Prime Minister of
the country. It was brought before Parliament as a constitutional amendment. Later on, it was
referred to the Standing Committee of the Parliament and it has been enshrined in the Constitution

through 73™ and 74" Amendment passed by this Parliament. But still this has not been included
either in the Union List or in the Concurrent List and it remains in the State List. That 1s one reason
why Panchayati Raj System has not been translated into action in some of our States still. This
situation i1s going through a change. This is what we witness in the recently concluded local body
election in the Union Territory of Puducherry.

In the North-East region of our country, in certain pockets, we have certain practical
problems in holding local body election because of the tribal rule methods and matriarchal society
methods. Even in Tamil Nadu, the popular Government there would prefer to have a two tier
Panchayati Raj System than the three tier Panchayati Raj System recommended through the
constitution amendment in the form of village, taluk, district bodies. We for one who believes that it
is enough we have a district level forum to evolve plans for the district rather than a district council
as an administrative unit. Only then, the constitutionally provided for State administration will have
its ambit and area of operation in a well defined manner. Hence, I urge upon the Union Government
to look into these fundamental questions when a complete report would be tabled in due course.

As far as Tamil Nadu is concerned, the State administration is taking all out efforts to ensure
that the farming community and the agricultural labour living in the villages must get remunerative
returns for their labour. The Government of Tamil Nadu has ensured infrastructural facility to
benefit the farmers in the form of Uzhavar Sandhai (farmers’ market) where the cultivators can take
their agricultural produce directly to the exclusive market set up for them in the nearby towns and
can sell their produce themselves thereby benefiting the consumers as well as their selves. Middle
men are removed automatically.

This is a pioneering venture by the Government of Tamil Nadu that shows the way to the
entire country at a time when the Union Ministry of Commerce is thinking in terms of creating rural
commercial hubs. 1 would like to point out proudly that our visionary Leader Dr.Kalaignar
Karunanidhi has shown the right path to improve the lot of small farmers, especially vegetable
growers.

Panchayati Raj System provides a platform to the rural masses to contribute to the growth and
development of their locality thereby contributing to the national economy. This can be streamlined
and further facilitated by way of rooting out the well established caste system found in the Indian
society. This is like an umbra that is the fall out of the eclipsed development. Casteism must be
uprooted. Great thinkers like Thanthai Periyar have strived to remove this evil from our Indian
society. This must be stemmed out in our rural areas in particular. Are we doing enough in a
constructive manner in this regard? As a way of giving a right reply, the Government of Tamil Nadu
led by Dr.Kalaignar Karunanidhi has set up Periyar Samathuvapurams (harmony habitations) where
people of all castes are provided with houses to live together to contribute to the emergence of
casteless society in rural areas. This is a very good measure as appreciated by many to usher in an
egalitarian society.



I would like to urge upon the Union Government too to follow suit. Centre must come
forward to set up such Samathuvapurams all over the country. This should be taken up as part of our
Panchayati Raj System.

Growth and prosperity do not leg behind in a society where women are socially conscious
with awareness and imagination. That is one reason why in Tamil Nadu the women self groups are
accorded utmost priority. Micro credit facility is extended to them liberally. Women are encouraged
to produce and sell goods through their cooperative forums. The proxym that let us come together to
gain strength from one another is translated into action. Rural women can improve their home
economy, the village economy and rural economy and thereby the nation’s economy through this
concerted effort in the form of women self-help group. Dr.Kalaignar Karunanidhi at the helm of
affairs has ensured that adequate credit facilities are available to women’s cooperative societies to
get training and machinery to go in for promoting their own cottage industry. The Government
machinery has been geared up to meet the needs of women groups in Tamil Nadu. This will
contribute not only to the emancipation of women, but also the emergence of true democratic set up
gaining strength from the contribution derived from the grass root stake holders.

Implementing Rural Employment Schemes, identifying people living below poverty line,
monitoring the on-going Centrally funded schemes carried out by the State administration, ensuring
the social audit, operating public distribution system involving women self-help groups are some of
the measures of the present Government in Tamil Nadu. Such pioneering ventures from some model
States must be noticed and must be mentioned with a recommendatory note in the complete report
that will be tabled in this august House in the near future. Expressing my desire that right actions
must be rightly recognised to ensure to true democratic form of governance in this country let me
conclude my speech.

MR. CHAIRMAN: Hon. Minister of Panchayati Raj may reply now.

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF YOUTH AFFAIRS AND SPORTS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI MANI SHANKAR
AIYAR): Mr. Chairman, Sir, may [ begin by extending my deep gratitude to the hon. Member,
comrade Basu Deb Acharia and a very large number of other hon. Members who have initiated and



carried on in this debate, and, if | may say so, showered praise on the Report that we have presented
to this House on the State of the Panchayats—A Mid-Term Review and Appraisal?

[ would, particularly, like to express my gratitude to Prof. M. Ramadass for having drawn
attention to the contribution which my officers and other officials have made to the preparation of
this Report. He described them as a dedicated band of officials, and indeed they have so proved to
be. This is certainly no individual achievement. It is a collective achievement.

My particular thanks to Shri Suresh Prabhu for describing this and complimenting me on a
very good appraisal[ MSOffice58].

My particular thanks are also to the hon. Member Shri Kharabela Swain for the full
endorsement he has accorded to the social revolution that is recorded in these papers, to Shrimati
Sujatha who described this as a landmark document, to Prof. Ramadoss who considers it a first-rate
piece of research and in particular, I am sure, you will appreciate this to Chaudhary Lal Singh who
considers the Ministry of Panchayat Raj as the most important Ministry in the Government of India.
Sir, it is rare for a Minister to receive accolades from all sections of the House and I do wish to
express my very deep sense of gratitude to everybody for the welcome they have accorded to this
report.

Mr. Chairman, Sir, on the eve of the release of this Report, the hon. Prime Minister addressed
a Convention of Panchayat Raj representatives and there he said — “When this report is released in
Parliament, hopefully, there will be a serious debate on the state of local self-government in our
country”. Therefore, I must express my thanks to the Chair and in particular to the hon. Speaker for
having scheduled this debate that the hon. Prime Minister asked for, within just a few days of the
presentation of the Report to the House.

The problem, however, of doing so is that when we present a three-volume Report in 1,600
pages to the hon. Members of the House and then schedule the debate within a few days they frankly
do not get quite enough time to be able to even seriously glance through it, let alone study it and
read it.
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Because it has been difficult for people to go through it all, I went to, very quickly, make a
summary of these three volumes before you. The first volume, this relatively slim one, relates to a



kind of general overview of what Panchayat Raj looks like as of today in the country. It begins with
about, a third of this having been written by me as an overview, and then we have several chapters
on the history and background of Panchayat Raj, our objectives and the action plans we have
devised, the kind of policy reforms required at the Union Government level, Panchayat Raj in the
States, grassroots planning, innovative measures in Panchayat Raj, our attempt to change rural life
by using local people as the change agent, meeting the challenges to Panchayat Raj and the way
ahead, making reality of a dream. So, I would not recommend to hon. Members that they do
anything more than glance through this first volume.

The second volume is really designed for making a detailed study of how Panchayat Raj is
operating in each of the States and the reason why it is so thick is that there is no one system of
Panchayat Raj running throughout the country. Msoficeso]

There are virtually as many panchayati raj systems in operation in the country as there are
States and Union Territories and it is inevitable that there would be differences among them and
perhaps it is desirable that there should be some differences because after all, there is an enormous
difference between the mountains of Himachal Pradesh, the deserts of Rajasthan and the thickly
populated lush coast of Kerala or Tamil Nadu. So, inevitably there are going to be differences in
panchayati raj and it is important for us to consider panchayati raj not only at the national level but
to regard it at each State’s level and in doing so, to remember that while I would welcome any
criticism or suggestion that I receive from hon. Members about the way panchayati raj is operating
in any given State, at the end of the day, you have to turn to the State Governments themselves and
persuade them to mend their ways. There are things, of course, that the Union Government has to do
and we would welcome suggestions with regard to how we might mend our ways.

I have heard here some of the suggestions. For example, the hon. Member, Shri Kharabela
Swain pointed out that Gram Sabhas have become Contractors’ Sabhas. This is a charge that would
be seriously refuted in some other States of the Indian Union. I rather doubt, for example, that hon.
Member, Shri Varkala Radhakrishnan, would accept that Kerala’s Gram Sabhas are Contractors’
Sabhas or comrade Basu Deb Acharia would accept that West Bengal’s Gram Sansands are
Contractors’ Sansads. Well, it is true that there are States of the Indian Union where we need to
improve the functioning of the Gram Sabhas. So, I would urge that this document should not be read
in its entirety by anyone, but if, for example Shri Swain wishes to know how panchayati raj is
operating in the State from which he has been elected, Orissa, then perhaps he could look at Orissa
Chapter. When he looks at the Orissa Chapter or Shri Suresh Prabhu looks at Maharashtra Chapter,
then they may discover that they do not agree with what is written here. That would not surprise me
because in writing this, we heavily depended on the States’ assessment of themselves. We had not
attempted to correct, except perhaps in a minor way, what we have received from the States. It 1s
based on the information received from the States that we have prepared this document. Sometimes,
our own personal assessment or rather the boastful assessments of the State Governments may not
correspond, but we believe that it was our duty to bring this document as conceived by the States to
the attention of the House and scholars in the country so that after they looked at it, they could
convey their criticisms either directly to the State Government or to us.



In the third volume here, what we have attempted to do is to try to put together all the
statistics, all the declarations, all the statements, all the different plans and programmes that we have
been promoting in panchayati raj and, above all, to reproduce here the document that is at the base of

the panchayati raj, namely, Part IX of the Constitution, what is generally referred to as the 73"
amendment, and the relevant segments of Part IXA of the Constitution, in particular those relating to
district planning, and the XI Schedule, and from there, to move to the compendium of all the agreed
consensus conclusions of the seven Round Tables attended by all the Panchayati Raj Ministers of
India and subsequent to that, the proceedings of the Council of Ministers of Panchayati Raj held first
at Kochi i August, 2005 and then at Bhubaneswar in June, 2006 and the proceedings of the
Empowered Sub-Committee of the National Development Council, which I chair, which also deals
with the question of local Government. So, you will find every document that we think is relevant
for the understanding of panchayati raj in this very thick Volume IIL.[sc0)

If we look at all these three together, I think that we have a fair view of the state of the
Panchayats in India at this mid-term point. Indeed, the deadline that we were trying to meet was of
22 November 2006, which marked the exact mid-point of the five-year mandated term of the UPA
Government. There were some editorial errors in meeting that deadline, which were left behind in
this. We are correcting them, and the corrected editions will come out in due course. But I am glad
that my officers have put in as much efforts as they did to meet the deadline.

Actually, we had the document well on time. I wanted to lay it on the Table of the House on
that day itself, but we had to postpone the physical laying of these papers on the Table of the House
to the following day owing to the developments in the House. These documents have been presented
to you, and I would request the Members to look at it from time to time, and ask question or seek
further discussion in the House. As far as my Ministry is concerned, we would greatly welcome any
opportunity of discussing this matter further or in detail.

The Prime Minister on the occasion of the eve of the release of this Report expressed the
hope that :

“...States and Union Territories will soon follow up with their respective Reports. I
hope that this will set an example...”

[ would certainly hope that the hon. Members will persuade their respective State
Governments to try to follow this example. If we do this, then maybe the State Reports would also
match the assessment of the Prime Minister about this Report. The Prime Minister said on the same
occasion that :

“...This Report is a measure of the successes we have achieved so far and the road we
still have to travel...”



[ would like to sum-up my remarks under these two heads, that is, the successes we have
achieved so far, and the road we still have to travel. In so far as the successes are concerned, I
believe, the single biggest success that we have accomplished in the 14 years that have lapsed since

the House passed the 73" Amendment is that we had institutionalized Panchayati Raj. There are
institutions of Panchayati Raj in every eligible State of India, and in every Union Territory without
exception. The one exception is Jharkhand where the matter is sub judice. The Supreme Court has
decided that there should be an early hearing, and they have said that within less than six weeks they
are going to take the final hearing. Once we have a judgement there, then we should be ‘inshah
allah’ having Panchayati Raj institutions in the near future in Jharkhand also. I hope that by the time
I next address this House, I can say with pride that we have Panchayati Raj absolutely everywhere in
the country.

16.59 hrs. (Mr. Deputy-Speaker in the Chair)

It 1s not only the existence of Panchayati Raj, which is a success. I believe that we can sum-
up the success of institutionalization in three words. Firstly, we have made Panchayati Raj
ineluctable, and they cannot be avoided. You cannot bypass Panchayati Raj anywhere anymore, and
you cannot but have Panchayati Raj. Secondly, we have made it irremovable. I find it impossible to

believe that any Government, ever in the future, will be able to muster a 2/3" majority in this House
to substantively or significantly get Panchayati Raj removed from our system of governance.
Thirdly, I think that we have made it irreversible, and we will never go back to those bad old days
when there was no Panchayati Ra;.

I do not know how fast we will go towards fully achieving the dreams of Mahatma Gandhi
and Rajiv Gandhi, but we will not slip backwards in any significant institutional sense, and that 1s
assured. Therefore, making Panchayati Raj ineluctable, irremovable, irreversible constitutes in itself
a major institutional success. Moreover, we have ensured that there shall be regular elections. 1

17.00 hrs.

Professor Ramadass drew our attention to the horror of a situation where for 38 years
Puducherry had not had any election. I remember Shri Rajiv Gandhi referring to Bhagalpur not
having any Corporation elections for 18 years. I also remember in the 1980s a classmate of mine
from St. Stephens College who gloried in the role of Chief Executive Councilor of Delhi and had a
car with a red light to prove it but did not have a Council to preside over. So, he drove in his car with
a red light all around the Capital complaining that he had no work to do because there was no
Council over which he could preside. That situation has been definitively ended.

We can be even more reassured by the Supreme Court judgment of October, 2006. I will only
read one sentence. Referring to the state of Election Commission they said - these State Election
Commissions “shall complete election before the expiration of the duration of five-year period and
not yield to situations that may be created by vested interests to postpone elections from being held
within the stipulated time.” I really believe that this is a truly historic pronouncement of the highest



court of the land, it certainly fulfills the objectives of the Constitution-makers, ourselves. We can be
sure that there shall be regular elections held apart from a continued and permanent existence of our
Panchayati Raj institutions.

The State Election Commissioners have also banded themselves into a kind of trade union of
State Election Commissioners. They formed a platform on which they get together from time to
time. They share their experiences. They inform us of the conclusions they have come to. They have
been to the Election Commissioner of India with the conclusions that they have arrived at. They
participated in one of our Round Tables, and they have even got the Election Commission to send
out instructions about at least two very important matters. One is that since the Indian voter is one
and indivisible, there should be a common electoral roll for all elections — local body elections, State
elections and Union elections. Secondly, they have secured the right to use EVMs (Electronic Voting
Machines) in local bodies’ elections. There are some problems about the numbers of these machines
and who will pay for them if they get stolen or lost. These are matters of administrative detail which
will be dealt with as we go along. But we are moving towards setting up of proper infrastructure for
free and fair election that cannot be easily rigged.

The consequence of this kind of institutionalization is that today in India we have close to
two and a half lakh elected local body institutions in rural and urban India. Two and a half lakhs!
The total number of village panchayats - I am giving this figure because often people want to know
what it 1s exactly - as of today i1s 2,33,251. The number of intermediate panchayats - which are
known by different names like blocks, mandals, union in Tamil Nadu, Panchayat Samitis, there are
lots of different names for it — we have 6,105. The District Panchayats are 519. You will find the
details of all this in Volume 1, pages 29 to 32.

In these elected institutions we have close to 32 lakh representatives in all local bodies and
approximately 28.30 lakh representatives in our panchayats. Of these 28.30 lakh panchayat
representatives, there are 12 lakh women 1n the local bodies as a whole and marginally over 10 lakh
in our village panchayats. [162)

This was described most appropriately, I thought, by our friend, the hon. Member, Shri B.
Mahtab, as momentous. I cannot think of a more apt word to describe the situation where in this
House there 1s a shameful situation of something like eight per cent of the Membership being
women and out there, among the most illiterate people of India, among the most poor people of
India and among the most oppressed people of India, willing acceptance of something like 10 lakh
elected women in our village panchayats.

I am even prouder to say that as against 33 per cent quota provided for in Part A of the
Constitution, the national average in India as of today — in some way, [ wish I could have given the
figure as of last month because there has been a change due to the most recent elections that have
taken place — is 37 per cent as against 33. In other words, four per cent more women have been
elected to our Panchayati raj institutions that prescribed strictly within the term of the constitutional
reservations. Actually, the figure was till recently 41 per cent. There are changes of jurisdiction and
so forth which have caused this. There is a very staggering achievement. 1 used to repeatedly
explain to the Members of the House, Members of the Joint Parliamentary Committee that where in



India are you going to find so many women. But the fact today is, there are more women contesting
and winning than are entitled to purely by reservations. But even more impressive than this is, if
you go down to the State level. In Bihar, the reservations have been raised to 50 per cent and the
number of women elected in Bihar 57 <91 # 7 @&t & is 55 per cent. They have done even better
than the national average. In Karnataka, where the percentage of women in the Panchayat is 43 per
cent compared to 33 per cent reservation, the basic reason for this outstanding performance is that,
among the Scheduled Tribes reserved seats where one-third of the Schedule Tribe representatives are
supposed to be women; 65 per cent of the Scheduled Tribe representatives are women. It is double
the quota nearly. Among the Scheduled Caste women, the percentage of representation in reserved
Scheduled Caste seats is 46 per cent as against 33 per cent reservation. So, we have an extraordinary
phenomenon that women are represented significantly higher than their reserved quota because
Scheduled Caste and Scheduled Tribe women, who in our conventional wisdom are the most
oppressed of those oppressed segments, are doing so outstandingly well in Panchayat elections. No
wonder that the Prime Minister on the eve of the release of this report made the following statement,
which I think, ought to be written in letters of gold so as to remind ourselves that this House is still
to achieve what the poor of India have already achieved. Please listen to this carefully. He has said:

“I think, 1t would be fair to say that there are now more women in India in positions of
elected authority than in the rest of the world put together.”

That is the extent of our institutionalization and achievement. There are more women elected
in our democracy than in the United States, the whole of the European Union, Australia, New
Zealand and every democratic country in the world put together and you add it up and there are a
fewer women elected in the whole world than in India. There, the Prime Minister added actually - |
thought I should have brought that sentence also with me - where he hoped that this House would
follow the example that has been set by our panchayats. 163

When you look at Scheduled Castes and Scheduled Tribes representation as a whole, I am not
talking about women alone, the total Scheduled Castes representation is 19 per cent and the total
Scheduled Tribes representation is 12 per cent. So, together the Scheduled Castes and Scheduled
Tribes constitute 31 per cent of our elected representatives, which is much-much higher than their
share in the population.

Dr. Ambedkar is often quoted as having had his serious reservations about the Panchayati
Raj because he felt that our villages are cess pool of social oppressions. But by this device which
Prime Minister, Shri Rajiv Gandhi devised of bringing in reservations not only for the
Scheduled Castes and Scheduled Tribes but more importantly quota within the quota of Scheduled
Caste women within the Scheduled Caste quota and Scheduled Tribe women within the Scheduled
Tribe quota. We have achieved remarkable result of nearly a third of the elected Members in the
Panchayats being from the Scheduled Castes and the Scheduled Tribes and thus we accept that Dr.
Ambedkar’s fears were real. We also ought to accept that Prime Minister Shri Rajiv Gandhi
succeeded in allaying these very real fears.



Prime Minister, Shri Rajiv Gandhi often used to say that we may be the world’s largest
democracy but we are also the world’s least representative democracy. It is a fact that in the United
Kingdom where the size of the electorate is about one-fifth of the size of the Indian electorate, they
have 630 Members in the House of Commons and we, here, have 100 less with the population that
exceeds 100 crore. Now, I think we can say because the number of elected representatives has been
raised from about 5000 in Parliament and the State Assemblies to well over 30 lakh in the country as
a whole, India is not only the world’s largest democracy but also that it is the world’s most
representative democracy. This, Sir, 1s an achievement without parallel in the world and without
precedent in history. I think this House should be very-very proud of this remarkable achievement
and which i1s why I regard the Panchayati Raj in India as the greatest experiment in democracy ever,
in history or anywhere in the world.

Again, as the Prime Minister said, the task that remains 1s to transform the political and social
empowerment that we have achieved through Panchayati Raj into effective administrative and
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Mgl &1 faera 99 qb TE B Ahdl, 59 a9 [P gErdt A9 WA B et T8 Bl A Birea
TN, DY 99 B d® Ugd, o8 89 g 9D (& AE forers ¥ &R ymafie foee @ R dEEdt 9
R qihs 9Yad 8 9@ ©l Immediately I come up against a constitutional conundrum that I
would request the Members of the House to carefully consider and bear in mind. If Shr1 Varkala
Radhakrishnan says that back in 1952 when he became the President of a Village Panchayat, the
Panchayats were only petitioning authority. Very unfortunately, in many parts of the country, if not
in Kerala Panchayats are still only petitioning authorities. Bearing this in mind, Shri A.V. Bellarmin
drew the attention of the House to the fact that the Panchayat Raj seems to vary so much from one
State to another. Prof. Ramadoss regretting that the Panchayat Raj across the country is not on an
even keel demanded that Panchayat Raj be brought to the Concurrent List and Shri Raghunath Jha
said that let there be a model law. Now I can see immediately from the reaction of our Left Front
friends that they would never allow the transfer of Panchayat Raj from the State List to the
Concurrent List. In fact, this was very seriously discussed when Prime Minister, late Rajiv Gandhi
was preparing the constitution amendments and he said that if we try to shift the position of
Panchayat Raj out of the State List, this whole discussion will de-generate into one on Centre-State
relations and we will forget the third tier of governance, the Panchayat Raj. So, let us leave the
Panchayati Raj in the State List and instead try to see how we can create a constitutional framework
for Panchayati Raj and leave it to the good sense of the States to bring this into implementation.
Therefore, when I became the Minister, I was faced with this constitutional conundrum that my main
duty was to ensure respect for letter and the spirit of the Constitution. But that very same



Constitution said that I should have nothing to do with Panchayat Raj. This is the State subject. So,
how was I to proceed forward? I could not follow the Raghunath Jha model. I could not follow the
Ramadoss model and so I decided to follow the Mani Shankar Aiyar model. What I suggested was
that all the Panchayati Raj Ministers of India could get together and discuss how to move forward,
and because I was associated from the sidelines or from outside with what had been happening over
the previous 12 years, I knew that the Panchayat Raj is too complicated a subject to deal with within
one or two days at a meeting in Vigyan Bhawan. So, I made an appeal to my colleagues who
immediately accepted the appeal that within a space of 150 days between July 2004 and December,
2004, we should meet seven times in seven different parts of India and discuss the 18 identified
dimensions of Panchayat Raj to arrive at some conclusion. So, in July, we met in Kolkata in Eastern
India; in August, we met in Mysore in Southern India; in September, we met in Raipur in Central
India; in October, we met early in Chandigarh in North-West India; and then in Srinagar, truly North
India; and then for our sixth round table, we went to Guwahati, North-East India and our final round
table, the seventh was in Jaipur in West India. In consequence to this intensive interaction, we
succeeded in producing a compendium which you will find inside this Volume 3 of the report. A
compendium of conclusion with respect to 18 dimensions of Panchayati Raj which extends to
approximately 150 agreed subjects to be taken.[rss)

Having prepared this document, which was unanimously accepted by everybody, I sent the
compendium to every Chief Minister of India and no Chief Minister raised any objection. I do not
know whether it was because they did not read it, or whether because they agreed with it. Either
way, there was acquiescence or agreement and since there was no objection to a single line, |
decided that by April 2005, that now we have a national road map and that the Constitution says that
the responsibility for Panchayati Raj is that of the States, but the States themselves have sat with me
and agreed that this is the national road map, we are now engaged in talking to the States to fulfill,
not my programme but their programme because after all this document has been accepted by the
States themselves. We, now, have a national road map. I am reinforcing it by going to every State of
the Indian Union and every Union Territory, where Part IX applies, and after visiting the Panchayats
in that State to sit with the Chief Minister and sign a document with him or her which sets out the
State level road map to reinforce the national road map.
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Now, (usomices7what do we do? What are the chief things which we have to do to travel in

this road? Comrade Acharia has summed up rather well and he said that the change in the balance

of power 1n rural areas brought about by the 73'd Amendment needs to be made a reality by moving
from mere discussion to real action. He has said it very well. But how? That really is the key
question which I think the Union Minister has to answer and, fortunately, the Union Minister is at
the help of Shri Kharabela Swain of the Opposition, for he has emphasized that to get there, we
have to “enable people to take their own decisions”. And this 1s re-enforced by Shri Mahtab
stressing the need for participatory democracy. If we have participatory democracy in which people
can take their own decisions, then Shri Acharia’s dream of moving from a dream to a reality will
become a reality.

In India, the problem 1s no more that of lack of resources. There was a time when there was
a severe financial constraint. Now the hon. Finance Minister and the hon. Prime Minister have again
and again said that there is money available and we can do the job. What is not available as yet is
the instrument of governance that will ensure devolvability . The instrument of governance which
late Prime Minister thought of, merely taking his inspiration from Mahatma Gandhi and Pandit
Nehru, was Panchayati Raj.

In this context, he made a statement which every time, whenever Panchayati Raj or rural
development is discussed in this House or elsewhere, is brought up again and again. [ tried to clarify
it in the past and since it is brought up once again, [ am obliged to clarify it once again. This is the
statement. For every rupee that is set aside for rural development, only 15 paise reaches the
grassroots. What he meant was this. #ft Jsfta et Sft 3 @ar o &% o @ R & S v suan &
7ol e & e 99 ® € Su @ 85 U weee @ # e Sid €1 SR a8 78 ®ar o1 {6 e @
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Fars wearol 8RTl Panchayati Raj system of governance does not produce more efficient results
than bureaucratically or technocratically deliveredusosicess) device.

MR. DEPUTY-SPEAKER: If the House agrees, we shall take up Half-an-Hour Discussion after the
reply of the hon. Minister.

SEVERAL HON. MEMBERS: Yes.
SHRI MANI SHANKAR AIYAR: Mr. Deputy-Speaker, Sir, thank you.

Therefore, 1f as Comrade Shri Basu Deb Acharia emphasized, we must bridge the rural-urban
divide and we must ensure inclusive growth, then, to my mind, using the instrument of Panchayati
Raj, we have four specific priorities before the country.



The first is the devolution of functions through activity mapping. i 3R BRI &
GUaidRul Bl g9 Hrd f&a a1 @R anwaw w1 Unless and until every single tier of the Panchayati Raj
system knows what is expected of it, there will be confusion and there is confusion in most States,
because it 1s stated that such and such a subject has been devolved, but nobody says which are the
activities to be undertaken by the village panchayat, which are the activities to be undertaken by the
intermediate panchayat and which are the activities to be undertaken by the district panchayat. So,
all the members of all the three tiers try to do the same work and compete with each other and cause
confusion. The foundation stone of successful Panchayati Raj is the preparation of activity maps on
the principle of subsidiarity which set out clearly and unambiguously what work is to be done at
which level of the Panchayati Raj system.

Once such an activity map is ready and only if it is ready, can you have the second priority,
that is the devolution of finances patterened on the same activity map. It is because you cannot have
a disjunct between the work to be done at the village level and the money that exists at the village
level. It all has to be meshed in together. The same activity map to indicate the activities and the
same activity map to indicate the finances.

The third follows. By matching the devolution of functions and finances, you have the
devolution of functionaries. So, the activity map is the beginning not only of the devolution of
functions but also of the devolution of finances, and, therefore, the devolution of functionaries.

The fourth priority is the district level planning in conformity with relevant constitutional
provisions in parts 9 and 9 (a), namely articles 243 (g) and 243 (z) (d) read with the Eleventh
Schedule. All these constitutional provisions have been spelt out in Volume III at pages 1 to 9 and |
commend them to the attention of the House.

I would take up each one of these four priorities in some detail. With regard to these activity
maps, where Shri Prabodh Panda called for time-bound devolution, Shrimati Sujata for clear-cut
devolution of functions and finances and Thirumati Bhavani Rajenthiran for more power and more
finances, there the Prime Minister had said:

“The key to the effective devolution of the functions is the activity map. ”

So, we have to get the activity map ready. In all the States I have been to, they all promised me that
they will do the activity map. Many of them have given the date by which that activity map is
supposed to be ready. In most States the technical work is ready, but the Cabinet is yet to pass it or
the Government is still to notify it. That is where all my hon. friends come into the picture. If they
could just lean upon their respective State Governments, I am sure we can get this fundamental work



of activity mapping completed. Obligation is not only at the State level. The Prime Minister also
said 1n the same speech:

“Equally the Ministries at the Centre also need to prepare activity maps so that their
schemes ensure centrality of panchayats in our system of governance.[umsoffices9)

Now, the hon. Prime Minister wants to do the same work here in Delhi as we are asking the
States to do it in their respective States. As an earnest of this, there 1s a circular which has been
issued through the Cabinet Secretary to all relevant Ministries asking them to coordinate with mine
on working out activities map for their Centrally sponsored schemes. Then, the Minister of Finance
in his Budget Speech for 2005-06 announced "the Centrality’ of the panchayats in all Bharat Nirman
Scheme. In the National Rural Employment Guarantee Act, it 1s specifically provided for that the
panchayati raj institutions shall be “the principal authorities for planning and implementation’. In
the process of following these instructions, we have succeeded in recasting the Sarva Shiksha
Abhiyan and the total literacy campaign in concert with the hon. Minister of Human Resource
Development, Shri Arjun Singh. We have also worked in a similar way on the National Mid-Day
Meal Scheme. We have done it in respect of the Rajiv Gandhi Drinking Water Mission. We have
done it with respect to the total sanitation programme. We have done it in the national e-governance
policy. We have done it in the Horticulture Mission. The list would become too long if I were to
read all of it out, but in practical terms, we are moving at the Central level.

In new Schemes like the Rajiv Gandhi Grameen Vidyutikaran Yojana and the Rural
Electrification Policy, again the panchayats have been brought in as key institutions empowered if
the State Government so wishes and if the panchayats themselves pick up this initiative to perform a
major role. We are working on the ICDS with the hon. Minister, Shrimati Renuka Chowdhary. We
are working with the hon. Minister, Shrimati Meira Kumar on social empowerment. So, all along the
line, the Union Government is moving forward. We, the Panchayati Raj, would like to move
forward much faster. But it 1s understandable that there are problems in changing systems that
already exists. But, altogether, I think, there is a measure of success.

The House would also be happy to know that the Planning Commission 1s undertaking a
major exercise in the context of the Eleventh Plan to rationalize our Centrally sponsored schemes.
At the moment, we have nearly 300 Centrally sponsored schemes. A huge majority of which are
either unfunded or under-funded or do not really serve their purposes. So, in this context, we are
rationalizing it and in the process of rationalizing, I think, we will also be able to clarify the role of
the panchayati raj institutions and that should enable us to move forward. =7 Fe& 47 o= FAR
3, Rt e Suee eI ARy, SH@T R fhar € ofiR aga wem a9 & fhar 21 § S e S ansan
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I also need to say that both Shrimati Sujatha and Prof. M. Ramadass expressed some concerns
about how it was necessary to recast additional Central assistance and CSS to strengthen panchayati



raj institutions. We are actually doing so and we would like to move further forward....
(Interruptions)

IUTEAET HEIGT  :RT 3BT Reclrs [ 81 T 27

SHRI MANI SHANKAR AIYAR: I have got a considerable amount more to say. I think the House
1s interested. ... (Interruptions)

I HEISY : 3T Rl SR & |[a70]

SHRI MANI SHANKAR AIYAR: Since these activity maps have such a critical role to play, I
would like to draw the attention of the House to the national profile of activity maps at pages 72 to
74 of Volume-I. With regard to the States, activity maps for each State and then status is provided in
Section—II of Volume-II at pages 2 to 437. With regard to activity map at the Centre, you will find
the details at pages 11 to 12 of Volume-I and pages 202 to 230 of Volume-III. To sum up this very
quickly, the States in which activity maps have been completed and notified include Kerala, West
Bengal, Karnataka — I am not sure about Orissa — Haryana, Goa, Maharashtra and Gujarat. Now,
this does not mean that activity maps have been prepared for all the 29 subjects mentioned in the
Eleventh Schedule. It reveals to the extent to which activity maps have been prepared and they have
also been notified in these States.

There are many States which are revisiting their old maps. For instance, Kerala has done so.
Karnataka has done so. West Bengal has done so. So, they are trying to keep on improving the
activity mapping. There are some States including Orissa where the activity mapping has been
completed but it has not yet been notified for one reason or another. These include Sikkim where |
have actually released the map but they still need to get some kind of a Cabinet clearance before
they Gazette it. Regarding Punjab, I have been holding 1t up because the hon. Prime Minister himself
is so impressed with the activity map prepared by Punjab that he wants to release it. We are trying to
schedule it. Regarding Andhra Pradesh, and Assam, it is supposed to be done by early January.
Regarding Chhattisgarh, it has been pending for some time. In respect of Himachal Pradesh and
Lakshadweep, work has been completed but the Union Home Ministry i1s still to do, still to complete
its work. Regarding Daman and Diu, again, it has been done. It is so for Dadra and Nagar Haveli
also. In respect of Rajasthan, as I said earlier, it was to have been issued by April 2006 but it is still
pending after the completion of all technical work. Regarding Uttaranchal and the following States,
activity maps are still under preparation. They are Bihar, Arunachal Pradesh, Madhya Pradesh, Uttar
Pradesh, Tamil Nadu, Tripura and Puducherry. Of course, there is no action in Jharkhand. It cannot
be done until they have the Panchayati Raj institution. Chandigarh appears to have decided to
withdraw from the Panchayati Raj System. So, my visit there was a bit of a waste.
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Sir, I now come to the devolution of finances. Shri Jaiprakash of Hissar drew attention to the
shortage of funds for Panchayats, so did Shri Ram Kripal Yadav and Thiru Karventhan avargal. Shri
L. Rajagopal said that every department should have a share for the Panchayats. Shri Francis George
called for funds to be allotted without political bias. Kunwar Manvendra Singh ji sought objective
criteria that take into account both population and area in determining allocations. Shri Shailendra

Kumar ji asked for specific allocations for all subjects mentioned in the 11" Schedule and the direct
transfer of funds to Panchayats, so did Shri Mitrasen Yadav. Shri Dahyabhai Patel pointed to the
financial plight of Panchayati Raj institutions in the Union Territories.

The Prime Minister of India, emphasizing the importance of finances said the following
which, I think, we need to carry to every single State Government. He said:

“That to secure effective devolution of finances, budgets of all line departments must
open a Panchayat sector window though which Panchayats have the necessary
financial resources to undertake the duties entrusted to them and the best Panchayati
raj States have already opened such windows. I hope others will follow.”

Sir, it is very essential that the devolution of finances be patterned on the activity maps for
functions. So, if you have decided that a particular activity is to be undertaken by a Panchayat, then
the money cannot remain with the line department. From the line department’s budget, the money
must reach the Panchayat at the appropriate level. We have given you the full details of fiscal
devolution in the States in Volume II — State Profiles and a National Overview in Volume I, Chapter
III, pages 61-64 and Chapter 1V, page 75. Since so many of you are interested in the financial
strengthening of the Panchayati Raj institutions, I would request you to kindly look through the
relevant section for your particular State and then you can take it up with your respective State
Governments.

Sir, there were two or three points that were specific. One was made by Shri Francis George
who wanted to know as to why the 12th Finance Commission’s shares are not reaching all the States

and, through the States, the Panchayats. The 12th Finance Commission have set aside Rs. 20,000
crore for a five-year period, virtually untied and earmarked only for the Panchayats and they are to
be released by the Finance Ministry. But there are some States that have allowed a whole year to
pass without even applying for their shares and many other States have taken the first installment,
but not yet collected the second installment because the problem is that if they start collecting the
second installment, then they have to provide Utilization Certificates that say that the money they
have collected had actually gone to the Panchayats and the Panchayats have decided how they are

going to be spent. The reason, therefore, that the 12t Finance Commission’s grants are still pending



in Delhi is that either States have not adequately applied to get their installments or are unable to

fulfill the basic conditionality of the 12" Finance Commission grants that the money should reach
the Panchayats and the Panchayats should decide how they should be spent.

MR. DEPUTY-SPEAKER: Mr. Minister, please wait for a minute.

Hon. Members, I have received a request from the Minister of State for Parliamentary
Affairs that the Half-an-Hour Discussion may be postponed for some other day and after this we will
take up another Discussion under Rule 193 regarding problems being faced by unorganized labour. |
think the House agrees.[R72]

SHRI P.S. GADHAVI (KUTCH): Sir, then postpone it to tomorrow... (/nterruptions) We should
take it up tomorrow... (Interruptions)

MR. DEPUTY-SPEAKER: The hon. Minister cannot decide on that. Only the hon. Speaker will
decide on that.

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K.
HANDIQUE): Sir, the hon. Minister will take another 5 to 10 minutes... (Interruptions)
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Sir, in our National Common Minimum Programme, it is a commitment that funds meant for
the Panchayats should reach Panchayats without delay or diversification. 8R1 w1 I8 & & 39
#7Hes d g I H¢l To do this, our Ministry of Panchayati Raj set up a Task Force, which has
prepared a highly technical report on the electronic tagging and tracking of funds. So, when we send
money from Delhi, whether it 1s through banking channels or through treasury channels, by pressing
a button on a computer here, we should be able to tell whether any particular sum of money which
has been sent to the State has moved from the State to the Panchayat; if so, to which level of the
Panchayat and whether it has been utilized or is still pending. You will find the Expert Committee
Report on Volume III, pages 286 to 292.

I would urge that if we are able to persuade our State Governments and Central Ministries to
accept electronic tagging and tracking, then the kind of problem, which particularly Shri Kiren Rijiju
has raised, might perhaps be solved.

We are working with the State Governments on this. We are working with the Central
Ministries on this. But until everybody joins hands with us, I am afraid our technical solution will
remain somewhat on paper.[:73]

As regards the devolution of functionaries, I think it should be accepted by everyone
concerned that where the function is to be performed and the finances have been devolved, there the
functionary must be posted. We cannot have a situation continuing where a work is to be done by
the panchayat and the officer is sitting in the line department. That, as Shri Suresh Prabhu told us, 1s
the only way of meeting quality standards to get our panchayats an adequate complementary staff.

Shrimati Bhavani Rajenthiran referred to the need for training of not only elected
representatives but also of the officials, and so did Shri Prabodh Panda. Shrimati Sujatha laid very
important stress on capacity building, and in this context referred to the Kerala Institute of Local
Administration which has carved out a very special place for itself in the nation’s training
programmes for local administration. #eled, el $AN St 7 &4 Faral b Afgem Weaiib ol gg gl T8
Afgen gfafafeai & forg & @ gl & oo™ & a1yl Dr. Meinya of Manipur made a very
important point that there is an exploitation of inexperienced women members by male members of

their family. He could perhaps have also added that lower orders of the bureaucracy also tend to
make victims of these innocent ladies.
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YY-9-Fg JE¥ B OGN | 3Afry g9 A9 wrisH JuR 6y € et R g 8 1 would like to draw
your attention to Volume III, Pages 360 to 369 in which we have set out the Expert Committee
Report on the capability building framework and training. That will partly answer Shri Tapir Gao’s
point that we need a national training institute. So far, all the training has been undertaken in the
National Institute of Rural Development and the State Institutes of Rural Development. I do not
think, we should give them up; they are very very valuable institutions. But we need to put the
training of panchayati raj representatives, whether in Rural Development Institutes or separate
institutes within a larger framework. This Expert Committee’s report addressed itself to these 1ssues,
and I sent it to a very old friend of mine who is a Pakistani, who is now heading for Asia and the
Pacific, the UNDP, Dr. Hafeez Pasha. I met him about a month ago in New York. He said that he
never ever read a more thorough report on how to do the training and capacity building of our
panchayati raj representatives. Therefore I am hoping that we will get considerable UNDP financial
support provided, of course, the Government of India itself i1s happy with this scheme and asks for
the money. If we get that done, it will be part and parcel of what we call the Gram Swaraj
Programme. Under the Gram Swaraj Programme, we are concentrating on three major issues. One
is panchayat ghars. Somebody from Kerala will be astonished that this is a problem. Somebody
from Sikkim will be even more astonished because in Sikkim they are setting aside Rs. 16 lakh for
every single gram panchayat ghar. Yet, there are States of India, much bigger States, much richer

States, States with much older Panchayati Raj, who have not even a panchayat ghar. @si SR 93 iR
fha ATl a@ 89 diutd W 93 € A1 i o & g 40 €| e’ @ 991 awddl g 3R R ARG
B A8 3R A1 i B T &8 Tel Wb 8, (174)

18.00 hrs.|R75]

Ifg 9 YW P WRBR BT dod¥ Udd & GiR T8l Il Ibd Bl al ATl € al I WRBR =1 & a aH
TRHR BT BIS WA &I, 9gl 89 UH WHR DI @ b AR g8 ud! I gur &) Jifer 8 = afafd &1 s

MR. DEPUTY-SPEAKER: Please wait a minute. Now, it is six 0’ clock. I would like to know the
opinion of the House. We have the following businesses:

1. Reply of the hon. Minister, Shri Mani Shankar Aiyar;

2. Further Discussion under Rule 193 regarding the problems being faced by the
unorganized labour in the country;

3. Half-an-hour Discussion; and

4. Urgent Matters of Public Importance.

B9 S B, 89 dal o |



SHRI B.K. HANDIQUE: Sir, I have a submission to make. At 5.30 p.m. today, there was a half-an-
hour discussion, and the hon. Member, Shri P.S. Gadhavi has been kind enough to agree to shift it
some time tomorrow. ... ([nterruptions)

PROF. RASA SINGH RAWAT (AJMER): What about the ‘Zero Hour’? ... (Interruptions)

SHRI B.K. HANDIQUE: There are not many speakers for the next Discussion under Rule 193 on
Unorganized Labour. Eight speakers are there and the Minister will give the reply. After that, we
shall take up the Urgent Matters of Public Importance.

MR. DEPUTY-SPEAKER: What is the opinion of the House?

sft SOV U AGT HA S BT SIaTd gordr W@, oA B & W w@r sy | SHRI B.K. HANDIQUE:
Definitely we will take up the ‘Zero Hour’ at the end.

IUTETE HEIST: SR 3ia¥ a1 oee # 8l

SHRI B.K. HANDIQUE: After completing the Discussion under Rule 193 on Unorganized Labour,
we will take up the ‘Zero Hour’. It has already been decided that the House would continue to sit up
to eight o’ clock every day. It is the decision of the House.

sft ft. vt :aRe § Bl SR 3fTaw TE foram |

SHRI KHARABELA SWAIN (BALASORE): Sir, you can carry on as per the wishes of the hon.
Minister. Let the hon. Minister complete his reply, and then we can take up the Discussion under
Rule 193 on Unorganized Labour. ... (Interruptions)

MR. DEPUTY-SPEAKER: Please listen to me. We have the following businesses:
1. Reply of the hon. Minister, Shri Mani Shankar Aiyar;

2. Further Discussion under Rule 193 regarding the problems being faced by the
unorganized labour in the country;

3. Half-an-hour Discussion; and
4. Urgent Matters of Public Importance.
... (Interruptions)

SHRI KHARABELA SWAIN : Sir, the hon. Minister, Shri Handique has said that the Half-an-Hour
Discussion would be taken up tomorrow. After completing the Discussion on Unorganized Labour,
we can take up the ‘Zero Hour’. ... (Interruptions)

IUTEE HEIGY: FIT 89 B9 8 99 b dal o

SEVERAL HON. MEMBERS: Yes.



MR. DEPUTY-SPEAKER: The House is extended up to eight o’ clock.
SHRI B.K. HANDIQUE: It is the decision that we have already taken.
MR. DEPUTY-SPEAKER: Now, Shri Mani Shankar Aiyar, you can continue your speech.

SHRI MANI SHANKAR AIYAR: Mr. Deputy-Speaker, Sir, the first requirement is the physical
space in which the Panchayats can undertake their activities. The second is adequate complement of
staff. 3R @&l § @ 1 AT Ao & dors PAR off ¥ wRaTa @ 5 Aexendl o 8 S vardl @t
D! &, g8 ARl GERdl © (SRt & 3=iid, S9d AT & =i A A1fey| 39 Rafiel # Siefd
1 QAT M BT Mo &) B o, 99 qaral 71 o7 & 39 W &R I R & % ang.uuw. ik
AT, & orcrar = SR 4 toh fegae vara gsffgfed yus Soritdhd Afde wifua &t S| o9 gfh
39 Rl § 5 TaaweEa TR i O TR TR o7 € S s 8 H I8 WU &A1 dTed § 5
Ig DIs D<d A4l &l st 3R T§ Prs oy a1 WY 781 Bl frae)

BRI R1aT U8 ® 6 &% Rrar 8, el & daradt 91 SR s%es @16y, 9 89 dRll BT gARR T,
SI AehHIchl B IR YD BH Bl HRad| A€ dl 8AF B o0 R Brs foar g1 oifchT g1 et @ b et
g § AT Fe #f Yo FAR SR IFd Wiefier W @ E ok Swfie § 6 anu 39 &l 9 wE IS W
qrAT|

Then, now I come to district planning which is the fourth priority. Now, one cannot help but
agree with Prof. Ramadass that participatory planning is the only way of ending what he called the
legacy of poverty. fiee |6 W ¥ &4 S U & WA IS IPEAE AN E, S AMEYCH 3R BRA A #
UgEd B, HY O, $b1 SRl ... (FAYH) BHA Q¥ B aRdE DR @1 &l Hif el fabrg g g7 ofd #
Aot on, a9 H9 QEr P g grduife Jar B d SR 39 "l § g9 oF W Sl 9% B TG 8, IUBI
SR B, Ifeh 31Tl 89 < & St 3R 8, 98 3R SUrer 37k 81 %@1 2, «ifh Sl TR1g 8, 98 981 &1 d8 T8
w6 W T, dAfd SHD! WA $H IR SUA 980 Ul gl TADT UP SARV 7, S A If3Ed 9eT B
AT AT ATEd] g1 SRufRl & e o o, o1 fava # sedi wve fagwm™ @t 21 In the world, the eighth
largest number of millionaires is to be found in India. <ifeh= A1 AT SAAWC S DI o, dl 89N §
MY 3o+ gt 8 6 &0 oei fUsel wer 1273 FaR R 9 3R 39 A1 89 1269 FOR W UEY & & 30l dga
g b S Qo & N9 ST 8, TR EH 2, St Wt gafa g, @ g9 o € 6 e € fJera #§ Sl
RINICINICEIR G

gl dfp & BRIBH DI Y& DI &, FAfe ATS-9gd 847 Y o ¢ IR v U1 g9 fa el are & feleae
@ & SudeEl B W E, dfhd Uh Wi ge & dle, g6 9¢l Uil ¥ bedl o b dbas Rfgaew A
AHEA AR TR AR A & JgaR f$fge wifsw = 21, a1 9% BT sl U diel Wt 78l e arelt
gl FarEA S 59 89w P Halfdd @R W@ 9, A1 3= Fal f& “The district planning is the sine qua non
of the Backward Regions Grant Fund”, and he added, “Once we get effective district planning going

in the most backward districts, the rest would follow.” So, we have to get this district planning done.
There are very detailed provisions in the Constitution in Article 243G and in Article 243Z(d).

Article 2437(d) explains how a District Planning Committee is to be constituted. It also says
that the District Planning Committee will not prepare the district plan but consolidate the district



plan. Consolidation requires that there should be a village plan, an inter-mediate Panchayat plan, a
district plan and a municipal plan by the Nagarpalikas and the town Panchayats. They will all be
consolidated at the level of District Planning Committee and the District Planning Committee cannot
and must not be headed by a Minister of the State Government.

You cannot have a parallel body where there is a District Planning Committee or something
and a Minister from Calcutta or somewhere arrives and runs the show. If you want district planning,
it has to be done by the local people. ... (Interruptions)

MR. DEPUTY-SPEAKER: Do not disturb him.

SHRI MANI SHANKAR AIYAR: I am not saying that. You are running altogether a peaceful India.
But it 1s different in your State.[msoffice77]

[ suggest we follow the Kerala example. But what we need 1s, we need to follow the
constitutional example. The Constitution has prescribed how the DPC is to be constituted, how it is
supposed to do its work and its work begins by consolidating the Plans made by others. Having
consolidated it, the Constitution says that it shall only be a draft District plan.

AN FEd ¢ 5 IS A 1 i SR 8 8, d TE S 8, oAb Y@ B 2 S W ST © 3R
o URT AT TS 2, 98 T & 6 AT T 89 &1 R AT B & o) a8 verE-forars & aref s
g O &9 yer-forar & a1 Rae! yers =&l amht 2

We have to rely on the people and planning should be a response to their perceived priorities
and their perceived requirements. In that sense, I am afraid, Shrimati Sujatha as also Shri Prabodh
Panda were a bit worried about how this Planning Commission which for ten Plans has been
planning from above, will suddenly now agree to plan from below. But I am very happy to inform
them that in fact, there is no need for concern. The Planning Commission under the Deputy
Chairmanship of my friend, my college friend Dr. Montek Singh Ahluwalia and the hon. Prime
Minister who 1s also the Chairman have given such a big push to grassroots planning that I would
draw your attention at Volume 3, pages 527 to 701 and particularly to pages 614 to 638 where we
have reproduced the circulars of the Planning Commission, the letters written by the Deputy
Chairman of the Planning Commission, the supporting letters which I, as a Minister, have sent and
the detailed expert committee report on grassroots planning. We have put it all together and we have
given this information to you.

So, please do not worry. The Planning Commission is entirely behind us. But, I am afraid,
the State Governments are not that far behind us. We need to push them and I hope that over the
course of the next few months we will be able to get State Governments’ support to get proper
district planning done and to make district plans the building blocks of the national plan.

Now, the Approach Paper to the Eleventh Five-Year Plan is going to be brought for
discussion before the House and my earnest plea to all of you, and I am saying this because I am not
the Planning Minister, 1s that you read these documents here which I have mentioned with specific



pages to you and bring up this question of district planning for the Eleventh Five-Year Plan in the
discussion on the Approach Paper.

Mr. Deputy-Speaker, Sir, we also need to incentivise. We need to incentivise the lagging
States to empower the Panchayats and we need to incentivise the Panchayats to become accountable
to the Gram Sabha. So, we have thought up a scheme called the Panchayat Empowerment and
Accountability Incentive Scheme. We want to incentivise empowerment to the Panchayats by the
States and incentivise accountability to the Gram Sabhas on the part of Panchayats. To do this, we
need an objective measure because nowadays when we do the incentivisation we are immediately
told that “you are not giving it to us because you are a Congressman or because they tell me, you are
giving this to Kerala because you are really a secret Communist’. So, we need to get out of the
political prejudice or the political bias.

To do that we have asked the National Council for Applied Economic Research to prepare
for us a devolution index, completely objective and completely scientific. They have already given
me an interim report; their final report 1s expected by the end of December and we will circulate this
to the State Governments. The State governments themselves will see how well or badly they have
done on the devolution index and then the NCAER evaluates it and on that basis we will know not
only the ranking of the States — which I do not like to do because only the Minister of Sport is
supposed to do ranking, the Minister of Panchayat Raj is supposed to be a little more intelligent; I
am much more interested in the progress that 1s made on a devolution index. [Msofiice7s]

If Kerala is right on top, it does not matter whether it remains on top. It would matter if it
slips to the fourth place. Then, they should be incentivised to go back to where they were. If some
other State is at the bottom of the ranking and comes up even to the tenth position, they should be
rewarded for the progress that they have made. It is in this sense that we are conceiving PVAIS. We
will do it on the basis of an objective scientific devolution index. I have approached the World Bank
to get us a substantial amount of money to be able to genuinely incentivise the States to empower the
panchayats.

At the same time, we need to inform each other about what is the best practice. Now,
Shrimati C.S. Sujatha suggested that we should be distributing information about best practices. I
want to draw her attention to Chapter 7 of Volume I pages 99 to 107 as also to the State Profiles in
section 1 of Volume II, that is, pages 1 to 372 where they have set out a large number of best
practices followed in different States of the Indian Union. I am hoping that by doing this, we will be
able to get the laggard States to move forward and to prevent the States that have done well from
slipping backwards.

Sir, I also mentioned to you the Gram Swaraj Programme. I mentioned the panchayat ghars,
which was raised by Shri Jai Prakash of Haryana, by Shri Tapir Gao and Shri Rijiju of Arunachal
Pradesh, but several other States have concerns in this regard. | mentioned the question of staff also.

Now, I want to come to the question of connectivity that is stressed by Kunwar Manvendra
Singh in particular. Connectivity is not, these days, only road connectivity or rail connectivity. Cyber
space has become the space where each of us can encounter each other. Now, there is a remarkable



work that has been done at Mysore in Karnataka where they have a studio. You can get the best
teacher, the Minister or the Secretary of the Department to come in and when he or she speaks, it
simultaneously reaches all the blocks and all the panchayat members can gather at the block
headquarters. Any question anyone asks 1s heard by everybody else and any answer given 1s also
heard by everybody else. It is an interactive form of connectivity. So, we have in mind, in terms of
the national e-governance policy, connecting up through computers, cyber space. By use of satellite
as well as by use of computers, we wish to provide connectivity to all the village panchayats of
India, all the intermediate panchayats, all the district panchayats with the State Governments as well
as with the Central Government.

Indeed, through video-conferencing, my own Ministry 1s today in a much better contact with
State Panchayati Raj Secretaries than it has ever been before. So, I believe that with panchayati
ghars, staff and connectivity, we will really be able to get infrastructure required to make for an
effective panchayati raj. Hence, I would like to quote the Prime Minister who said :

“This Report highlights the lack of basic resources, facilities, connectivity and staff in
many panchayats..... The Ministry of Panchayati Raj has prepared a Gram Swara]
Yojana which aims to supplement State efforts in this regard, .... but the primary
responsibility remains that of the States and I hope, they give high priority to ensuring
this.”

So, I am afraid that my hands are tied. I cannot help any State that does not help itself. But if the
State takes one step, I can go a mile. Therefore, it is for the States to work up their own plans for
panchayati ghars, for staff, for connectivity and put in their contribution, and we will try and back
them.

Sir, there are some States, nine in number, which have Fifth Schedule areas incorporated
within the boundaries of the State. For these, the Constitution has obliged this Parliament to enact an
Act called The Provisions of the Panchayats (Extension to Scheduled Areas) Act, which was enacted
in 1996.(s79

I am deeply convinced that it is only by implementing this Act that we will be able to roll-
back the wave of naxalism that 1s now sweeping down from Nepal through so much of Central India
and licking at the corners of even Southern India; extending towards Western India; and engulfing
parts of North. This is apart from the problems that we have in the North East. Therefore, we have to
assign the Fifth Schedule areas to empower the people there -- through their Panchayat -- to build
their own destiny.

Shri Bapu Hari Chaure spoke in the House and made a number of allegations about how rural
development and rural welfare programmes including the identification of beneficiaries under the
tribal sub-plan is not being done in accordance with PESA provisions, but being done otherwise.
This 1s very deeply disturbing. I am not in a position to certify whether all that has been stated here
was accurate or not, but I do assure the hon. Member that I will bring it to the attention of the
Government of Maharashtra. [ am hoping to make a visit there fairly soon. ... (Interruptions)



[ am coming to you also. How can one forget you, Shri Bwiswmuthiary? You are my client
in two ways, that 1s, in PESA as well as in the DoNER. I will come to you in a minute.

PESA is the only Panchayati Raj Act in the country that provides for three things to be done
by a Gram Sabha mandatorily with the help of the law. One is the identification of beneficiaries.
Second is approval of all plans, programmes, or projects prepared by the Panchayat. The third and
the most important of all is that only the Gram Sabha, under PESA, can authorize the issue of a
utilization certificate.

If you want to end corruption, the only way of doing it 1s by empowering the Gram Sabha
mandatorily to either say that a bus stand has been built. If they claim that a bus stand has been built,
then they have to explain the reason for the same bus stand being built in the next village for Rs.
20,000. Why does it cost Rs. 40,000 here? Is the reason for this not that it was the nephew of the
Sarpanch who got the contract here? It 1s only the Gram Sabha, and it is only through social audit
that this kind of work can be done on the spot. This is provided for in PESA, and it is not provided
for in most State legislations. Hence, it would be fair to say that the best Panchayati Raj Act
anywhere in the country is the Act, which our House had the pride to pass 12 years ago. But is it
being implemented in conformity with its provisions everywhere? I am afraid that the answer is not
a very happy one. Therefore, I have to quote the Prime Minister once again on the question of
PESA, and he said that :

“PESA 1is the single most important instrument in our armory for dealing with the
economic and emotional alienation of our tribal brethren, which lies at the root of the
growing menace of naxalism. Its effective implementation would, I believe, generate a
deep sense of effective participation among our tribal people in the conduct of their
own affairs...”

Only the Members of this House can ensure that the Act, which they have passed, is actually
being implemented in the different States. I ask the Members from those nine States -- which are in
the Fifth Schedule -- to ask themselves, and to ask their Chief Ministers whether this work is being
done honestly or not. If it is being done honestly and sincerely, then I do not see any reason for
naxalism to spread. If you want naxalism to be stopped and rolled-back, then the only way is to give
respect to PESA, and subsequently to the Forest Rights Bill of the Scheduled Tribes and other
traditional forest dwellers, which is coming before the House shortly. Please, let us take this
seriously. It is not by guns alone; it is not by police forces alone; and it is not by intelligence alone
that we will be able to combat the internal menace of naxalism. It is only by democracy.

This country has a proud record of having Communist Parties, who have participated in our
democracy continuously from the beginning. They got elected by the people to power, and
gracefully left office when that vote has been withdrawn from them.[:s0)

In that way we have converted so many different parties, including the party of my friend Shri
Bwiswmuthiary to whom I am coming, from a non-democratic to a democratic path by giving them



opportunities inside the mainstream. PESA does that. If we respect PESA, I think we will be able to
win this war. If we go against our own legislation, then the prospect for the future is very dim
indeed.

With regard to the Rural Business Hubs and the self-help groups, I draw the attention of the
House to Volume I, pages 24 to 26, to Chapter 6 pages 89 to 90, and to the State Profiles in Volume
II, as well as pages 861 to 869 of Volume IIl. These pages show how we are trying to fulfill Shri
Suresh Prabhu’s demand that we mobilize local entrepreneurship.

When Shri Basu Deb Acharia tell us about lac in Purulia or potteries, bell metal and bronze
work in Bankura; when Shri Revati Raman Singh talks about the fisheries programme in Andhra
Pradesh; when Shri Rajagopal tells us about Jatropha; when Shri Suresh Prabhu draws attention to
how panchayats can be made the economical entities for electricity distribution; then my mind goes
to the Prime Minister who, talking about the Rural Business Hubs said, and I quote him, “It is not till
the output of village enterprises goes beyond the village Aaat and reaches out to the hypermarket that
we will see real signs of our prosperity”. That is what the objective of the RBH Scheme is.

We have so far prepared, with the help of the States, 846 blocks in India and the product or
the skill which we wish to leverage in those blocks. We have already entered into 55 memoranda of
understanding between business houses and Panchayati Raj institutions. There is a vast potential. We
have a Rural Business Hub National Council which is co-chaired by Shri Sunil Munjal of the
Confederation of Indian Industry and myself with Shri Jairam Ramesh among us as Vice-Chairmen,
probably the first example of independent India of a Government Minister, a Cabinet Minister,
agreeing to co-chair, not to be above a private sector representative, and for a Minister of State to
agree to be the Vice-Chair to a private sector representative. It is a Constitutional innovation with
immense, I think, implications for the future.

We have also got eight RBH Councils in the States. But I have to emphasise that I am very
disappointed with the results we have obtained from the business community. They have not been as
forthcoming as I would have hoped that they would be. Therefore, I again quote the Prime Minister,
“I urge the National Rural Business Hubs Council to mobilize our business community to make their
contribution to bridging the widening rural-urban divide and ensuring inclusiveness of our growth
processes.”

Shri Revati Raman Singh drew attention to the Bangladesh example of self-help groups. I
would urge him to go beyond Bangladesh. In Bangladesh they undertook the revolution of bringing
in micro finance that enables the sustenance of livelihood. We in India are moving from micro
finance to micro enterprise which enable us to go beyond mere livelihood support to actually having
a more comfortable economic life. But if we are to move from micro enterprises to genuine rural
prosperity, we will have to use the Rural Business Hub route for going from the village haat to the
hypermarket.



Please, let us not be scared of multinational corporations. Provided the production remains
decentralized, the marketing and other forward linkages as well as subsequent backward linkages on
the supply of raw materials can be looked after better by larger business houses, whether they are
Indian or whether they are multinational.

sft qav% TG WG : SUTENE HEIGY, AT UTSC 3T SBMY gl 8 HaAl Sff B SaEwR BIs ImaRy T8 g1 "l off
I & @E, Sa1e < Fad F T8 R waary Sl #3 #f qeht 98 €1 F a8 wen arsdr g 6 @ & "o

A A Tl & 7 IR HA S HIH! W WdE ¢ B 2| I8 FeRed fara § iR Same +ft fevesiiRea fQar on

@ Bl MY SA1d Bl Bl & oy SBR o faar Sy iR &el 12 991 A 312 JarE B .. (Faem)

T g farr &1 <. (Sragm)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): I appreciate the concern of the hon.
Member, Shri Devendra Prasad Yadav. He himself was present in the meeting of the hon. Speaker
where a decision was take to complete this debate and that of the unorganized sector today.
Therefore, I am compelled to take two more legislations tomorrow. I have only one day left. How
can I complete the business? We shall continue the debate in the next Session. I do not mind. ...
(Interruptions)

IUTETET HEGT  : Ig 31d Rells WH By dred 2l

sft qa% UNIR AIGE  : WA WG B HA S 9 W a9 B 9EE A€ . . (raeT)
JUTETET HRIed  : 31U fhaer aHy o |

st 3% UG AR : US Hel SR A9 ol AT 8 gof O d Sidid &N, 9 g9 O fSHAT BRM al 10
T TS & IR 9a1d & aR 3 ol P o] Hedl &, IR § Sarq 311 @ &, .. (Fagm)

MR. DEPUTY-SPEAKER: He 1s going to complete his reply.

... (Interruptions)

# A gE Aed @ Sa| @ foau § oo A8 B @ g, SaW B Ayl dfeT afe @ € Saw e an
T H S FE-GE 7 i £, (er@ar) G9d H AA ot FEd € P o & W w2 A1 g9 SWR AR
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He T &

SHRI PRIYA RANJAN DASMUNSI: Sir, all the parties including the Left parties have decided
before the hon. Speaker where I was also present. They have all agreed that today, we have to
conclude the debates on Panchayati Raj and the unorganized sector and to accommodate other
important business for tomorrow. Two days are left. After coming back to the House, they are
changing their views. BAC allots the time, not me. In the BAC meeting, the time allotted for this
debate 1s four hours. You can calculate as to how many hours are over. The debate of Shr1 Devendra
Prasad Yadav is pending and the hon. Minister is waiting to reply. I am left with only one working

Sth

day, tomorrow, in this week. On 18", we would be taking up debate on nuclear deal, which would



take one full day and on 19t

business? Otherwise, you drag the debate to the next Session. I do not mind and get another reply.

, planning debate would take place. How can I do justice to the

If you just do like this, agree something before the hon. Speaker and convert the whole thing here, it
becomes painful to the Parliamentary Minister to do justice. ... (Interruptions)

ft TAT UGS qTed (B9 P A9 o MU, B9 ST wadl & 98 HRA|

SHRI MANI SHANKAR AIYAR : Sir, it is simply that [ was answering the points made by the hon.
Members. I will try to hurry up for the rest. I will try and speed up my response.... (Interruptions)

DR. SUJIAN CHAKRABORTY (JADAVPUR): I believe when this meeting was there, what I could
understand is that it will continue for two or three hours and then, only the reply would be there. If
that 1s so, there 1s no problem. ... (Interruptions)

#ft 7fd7 TR AR ¢ W, BAR firF i Yo AR S A g ok After-ufed W agd SR o, # S
FEHd g, Hifp S1a gH 3a FRIFETor ) qRE Sxad @ S gl IS SRl A 8§ Al S Y 35 AT W b
8 S &9 g1 GAF Wdhd 2| 98l ad Afgarstt & ufafific & ue & a1 A ones A € ws ot e
TEl & o8l Afgeltall &I wrier) ga+l 8, fad g9 dargdl § oed €1 g9fey dergdl e garsi 3 et & forg
B U UArId Jal vfad SRIH IO fHar s

IGH TEH FAT Bg TS & I Feld DI Sl B, TAN Ga1Gdl § ASdHl Dl SIeH? &4 39 TN 4
T € T 31 BT e FR 89 gar ufda B S BT GeH B A AR gApl § A O € Afgansdi & fog
¥l BT BR dHT B SIRY iwied bR Sl Aige arddl § ®, SD W1 WIS BR §H IR PR IE ©
f& Afgestl HI Tgar daRRl IS WA H a1 BAR <¥ B ARG Y] AT &1 9@ d rbell Bl o, Al 39
3MUH! 95 & qeAe TSR §, Tifdhd 919 a1 YeH IS Od &, WO o a1 e 81, s a1 fawwie 2 & &
BT AR T W H @S vedr € araraRvr R usdl €1 39 el @I Site & forg varaa wigen wifdd
AT b JA & 98 HHAE B A1 BH IO H, Goid H R 3= AT HACD I F 3H Yo DAl
& 3R A drel Arell § # IriT el g 6 e sy # F uga urs SR g g Tl Wb

Wl HATG B IR% A & U TAd a7 Wl A & S0 & IR H g @ & H o w74 & w9
# TS WHA A, T6 T THAA M, AP 398 aR § [ a1 AT Fe-Uh, IS 23-24 # iR R dR
e A A6, UG 87 | TIHY 89 TP UIa X HIhd o

T qEEd & AR # Yol PHR Sfl, 0 G St R @R AR IR gAR AT ceHor g St 9 o
fear| g9 foy #9 AowR IU= aa=f wed, S {6 AR fieel gfafidt & qaud pofd & 3R 3me gels H
arfdes gFafGdt # 1er ¢ € I ARY Hd Uh AfAfd &1 e fhan| awlt wfifa @ Roe swr w21 99
g <l FAfed &1 95 W@ 81 # 39 YHM R SR $V Tl bl Aedl § dfbd H AT Wl Bl gera
A ol § fb deradl & A1 gH N qergdl B WSSl § 3R ofd U8 HAleT 9UR & SYA, 91 8H SR
3MMUS |THA T AT |

SIgl % YCER ®f 91d @, fHdl 7 anft I8 @ YR &1 Regaxor @R 9 7 8 @ 2l I3 By
Yawrot 8 7 6 YR &1 RASE@ER 81 381 21 W YRSl YeER TR 2 SR B YR $F AT Bl YeAR B
b+ o oy a8 Pel fob B ARUT SIUHT d¥Tell 1 RET &, A1 H el @redl § b agd | U HAl € O 59 <¥
HE a1 3¢ 21 H e qHedl g fb U wed I el Jaecere A WR 89 ugd wad &1 What we need to




understand is how do we end corruption in the Panchayati Raj Institution so as to set an example for
the rest of the levels of the Government; us in Parliament and the State Assemblies to follow. To do
this, we had a very-very serious discussion at the Sixth Round Table in Guwahati. If you look
through the result of the Sixth Round Table you will find; for elections and making elections clean
what are the steps that we should take. We decided those steps in consultation with the State

Election Commissioners. In the 64" amendment moved by Shri Rajiv Gandhi, it was provided for
that the framework would be established by the Election Commission of India. But by the time we
passed the legislation the full responsibility for election was given to the State Governments. So, if
elections are costing too much, it is for the State Governments to look into how to do better. But
happily, we have a forum of State Election Commissioners. They are in touch with me. They are, in
fact, in touch even with the Prime Minister. They are in touch with the Election Commission of
India. They are giving us suggestions. If we follow them, we can have cleaner and less expensive,
therefore, freeer and fairer elections.

At the same time, I think we need to realise that the stress which Shr1 Kharabela Swain laid
on proper Gram Sabhas is the key to solving the problem.rs2)

If a Gram Sabha 1s a Contractor Sabha, then it would not work. But fortunately, the Gram
Sabhas in many States are Gram Sabhas. They are not Contractor Sabhas. So, we need to see State
by State how to empower the Gram Sabhas. Somebody asked me why do you not make fixed dates
for the Gram Sabha meetings. Well nearly seven to eight years ago, the Ministry of Rural

Development issued instructions that Gram Sabhas must be held on Republic Day, the 26" January;
next then should be held on May Day, the 15! of May; third they should be held on Independence

Day, the 15th August; and fourth they should be held on Mahatma Gandhi’s birthday, the 2nd
October and if there are States where this is not being followed, the question has to be addressed to
the State Minister and not to me.

We would like to see not only the Gram Sabhas but also the Ward Sabhas. In West Bengal,
they call them Gram Sansad. In other places they call them Ward Sabhas. I think in Kerala, it 1s
called Ward Sabha. Whatever may be the name, we need to get both the constituency of the Ward
member as well as the whole of the village to be together from time to time to discuss issues and all
the officials should be present when this happens. Strong Gram Sabha preferably empowered by the
State Legislature with perhaps the rights that this Parliament has given under PESA to the tribal
village Panchayats for approval of plans and projects and authorization of Utilization Certificates
will make a Gram Sabha useful. If a Gram Sabha is not going to be useful, why should people waste
their time attending it? So, when people say that nobody attends the Gram Sabha, it is because you
are not having useful Gram Sabha meetings. If you have useful Gram Sabha meetings, there will be
a huge attendance. I do not know whether I am useful or not but every Gram Sabha that I have
attended — I have attended 75 of them in 17 different States of India — is overflowing with the local
people. Maybe, because they think that a Union Minister has come and we make something out of
it. But I do not think people of India are uninterested in Panchayati Raj. It is only that our State
Legislatures and State Governments need to make Gram Sabhas meaningful.



Following the advice of Sushri Sujatha, I am willing to circulate to everybody what is the
system by which they effectively run Gram Sabhas say in Kerala so that everybody can learn from
that example and do better. Equally, I think what the hon. Member, Rajagopal told us is very
important that Panchayats are Panchayats. They should be run by five or ten or fifteen people and
not by one Sarpanch and not by one Adhyaksha. When it is run by one person, it is bound to be
corrupt. You need the whole of the Panchayat to sit together to take decisions. You need sub-
committees of the Panchayat which actually look at different subjects. If you have a directly elected
Sarpanch which many people have advised who 1s not controlled by any of his Panches and who is
to bother about standing in the elections only five years from now, by which time it may become
women reserve or Scheduled Caste reserve, then you are creating conditions for the most intense
form of corruption. The Presidential system of America works on the basis of checks and balances
from the Congress. So, unless you have Congress in every village Panchayat, you cannot have
directly elected people functioning effectively. You need the Gram Sabha as a people’s Parliament
which checks the work of the Gram Panchayat and you need committees in each of the intermediate
and district Panchayat to which the work and all decisions should be taken by the Panchayat as a
whole including the appoint of contracts and the payment of moneys for contracts.

So, the Prime Minister has said with regard to eliminating corruption that mechanisms for
social audit and formal audit will go a long way towards mitigating the evil of corruption in
Panchayats. Strong and empowered Gram Sabhas and Ward Sabhas which meet frequently and
regularly to keep the elected executive authority under continuous check and watch can also
guarantee clean Panchayati Raj. So, I do not despair. 31 &l &Fra1 & UaRKl 9 &1 Adad A5 @R
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There 1s need for independent evaluation. Both Shri A.B.Belarmin and Sushree Sujata made
this suggestion. It is the fundamental goal of this Report that we have such an independent
evaluation. Devaluation index through the NCAR is one method of independent evaluation.

For role of women in Panchayat, I have made a request to Prof. Nirja Gopal Jayal of the
Jawaharlal Nehru University to set up a study which will, of course not entirely but satisfactorily,
look through the 12 lakh women who are in our local bodies and find out how they are playing their
role, see whether they are doing their job effectively and find out what are the problems that they
face and suggest solution to it because now that we have got the women in, we really need to make
them empowered and also we need to get the best out of them. It 1s true of all the Panchayati Raj
representatives and so the independent evaluation is a very useful suggestion.

Sir, with regard to KILA (Kerala Institute of Local Administration), I will look into the
suggestion made by Sushree Sujatha that we make this an international institute. [ have to first make
it a national institute. Let me try and do that before we reach out to the world. It is a good suggestion
and one that certainly bears emulation.

Sir, now I come to the exempted States and regions, the problems that has been bothering
Shri Bwiswmuthiary and a few others. Igi =leRl o 8 7 PSR &1 o a1 iR 981 sery. 9y
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As far as the BRGF is concerned, Kokrajhar and districts like that are included, I have set up
an Expert Committee under the Chairmanship of Shri V. Ramachandran, the former Vice Chairman
of the Kerala State Planning Board to prepare a report, which I am hoping to get well before the end
of this month, in which he will tell us how we can have an effective grassroot planning in those areas
which are exempted. So, the exempted areas are, by and large, are the whole State of Mizoram; the
whole State of Nagaland; the hilly areas of Manipur; large parts of Tripura and certain areas of the
State of Assam. These are all within the Sixth Schedule. We have also excluded the Autonomous
Hill Council area of Ladakh and indeed the whole of Jammu and Kashmir and the Gorkha Hill
Council. It applies only with modifications. In all these exempted areas we will have to see how we
are going to run the District planning system.

Puducherry is going to cause a particular problem because they do not have a District
Panchayat. They have a village Panchayat and a commune Panchayat. So, we will have to work out
some system that is applicable specifically to that State. We are looking after the States and the
Constitution provides that if Bodoland, or if Tripura, or if Mizoram wishes to adopt the Panchayati
Raj system, they are welcome to do so. I forgot to add that Meghalaya 1s also exempted under the
Sixth Schedule.

Shri Meinya from Manipur asked me a question that since the population of Manipur now has
exceed 21 lakhs, can they have a three-tier system? Well, they are going to have State Assembly
Elections there shortly and so my request is that this question may be postponed until the State
Assembly elections. [rsa)

Coming to the end, to Shri Prabodh Panda, I am grateful for bringing up the point on media
and publicity. I am afraid there is a huge silent revolution taking place there. It is the most
important systemic change in India since the proclamation of the Constitution. There is nothing on
this scale taking place anywhere, but you would not know it if you have read our newspapers or saw
the television. What can I do to co-opt the media in this exercise? I hope they will listen to the
Prime Minister who said that there is a silent revolution that is taking place in the countryside. Itis
silent only because the media and the urban political opinion are not giving adequate attention to it.

Mr. Deputy-Speaker, Sir, I have abused your time because this is a golden opportunity to try
and get the message about the most important thing happening in India out to the knowledge of the
people of India.

I end by drawing your attention to the figures given to us by Comrade Acharia demonstrating
the huge divide which is there between the India which is proud of Ratan Tata taking over Corus and
the reality in rural India, between the IT flat world and the very mountainous world in the valley of
which bulk of our people live. On every index, as indicated by Comrade Acharia, rural India is



miles behind urban India and the rich of India are streets ahead of the poor of India. We are
probably the country with the largest number of rich people in the world. About 300 million is
equal to almost the population of North America and European Union. But we also have got 700
million or 800 million people who may not live below the poverty line but are poor by any national
standard, leave alone international standard. And they cannot take advantage of globalization
without localization. We can have this globalization to sustain 8 tot 9 per cent growth. But it will
not reach down to our people unless localization gives them this power over their own destiny. That
1s why, the Prime Minister ended his speech by saying that Panchayati Raj 1s the harbinger to new
home for eradication of rural poverty and promotion of rural prosperity. He said that he has every
confidence that Panchayati Raj will truly blossom within the next few years so that even as our
economy gallops forward, rural India sees the blossoming of the dreams of Gram Swaraj that has
inspired our leaders from Mahatma Gandhi to Shri Rajiv Gandhi.

So, perhaps the last word in this debate should not be in my mouth but in the mouths of
Mahatma Gandhi and Shri Rajiv Gandhi. Shri Rajiv Gandhi, when he ended his presentation of 64

Amendment to this House on the 15" May, 1989 said, “To the people of India, let us ensure
maximum democracy and maximum devolution. Let there be an end to power brokers. Let us give
power to the people.” Mahatma Gandhi said, “The greater the power to the panchayats, the better
for the people.”

MR. DEPUTY-SPEAKER: I think, since a detailed reply has been given by the hon. Minister, no
clarification 1s required.



